IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

ALLAHABAJD BENCH, ALLAHABAD.

original Application No. 968 of 1993
this the 30th day of April’2001.

HON'BLE MR. S. DAYAL, MEMBER (A)
HON'BLE MR. RAFIQ UDDIN, MEMBER (J)

phagwat Ral, s/o late Sri J.N. rRal, R/O 317/4 Juhi Labour

resently prematurely retired

Colony Juhi Kalan Kanpur pj
Supervisor-B in Ogdinance "Bquipment Factory, Kanpure

Applic ante

By Advocate |t Sri B.N. Ral

|
VersusSe

Union of India throuch Secretary of Defence.
|

2e éeneral Manager, Ordinance Equipment Factory.

\
Kanpure 1
i

3e 'ghe Chalrman Ordinance Factory Board, 10-4,

Ockland RO aq'E\ , Calcuttae.
|
: Respondentse.

By Advocate : Kme Ss Sriviastava.
Eree

0 R D B R (ORAL)

S. DAYAL, MEMBER (A)

This application has been preferred with the

prayer to set-aside the order dated 1.3.1993. The petition—

er also se?ks payment of arrears of salary We@efe 1e1e64.

as Supervf or Grade-A in| accordance with the order dated
and directions to the respondents to
113063 75y [_treat the petitioner as Supervisor Grade-A

We e fo 1.1}64 and grant all the consequential benefitse.

1 ‘
2e The facts as narrated by the applicant in the

O0.A. are that he mwas a diploma holder in 1féther manufact-

e
(b\u/ring £rom Government lgther Institute, Kanpur, and was




»®

i

&\jindings of the Enquiry Offic

interviewed for the post of Supervisor Grade-B by the

respondents, and was duly selected. When he joined the
service on 17.1. 1962, he was not posted as Supervisor Grade-B
and was appointed as Weaver Grade-B. At the instance of the
applicant, the respondents gave sppointment on the post of
Supervisor Grﬁ%B (Technical) jon 21.11.1962. The applicant
was not promoted% as Supervisor Grade-A despite his satisfacoty
service as Supervisor Grade-B. The applicant was transferred
from SDR Section% to SQC Section on 25.3.82 vide factory order
no. 683 dated 24.3.82 and was relieved on 25.3.82 to report
to Foreman SOC Section. It is claimed that the gpplicant
hag x;eported to Jt‘h@ Foreman SQC Section with the transfér
orer, but he wasi not permitted to work in SOC Section, nor
alltted any seat or work in the SOC Section on 25.3.82. He
was also asked to put the signature on the attendance register
in a situation w}qere the attendance was marked by punching

of cards. The spplicant refu ed to sign the attendance

register on 23.12.82, he was |served with a show-cause notice,

which was réplied by him on 17s1.83. The matter was dropped

after considering the reply of the spplid¢ant and he was directed
to report for duty to SQC Sectiion vide letter dated 18.7.83.
On 27.6.1984, t}#e applic.ant was suspended in comtemplation
of enquirye. The suspension of the gpplicant was revocked
on 64285 and thie applicant was posted to PNP Section. After
reinstatement, the arrears of salary weSefe 27.6.84 toO
6.2.85 Of the post of Supervisor Technical was, however, not
paild to the appﬂicant. A enquiry Officer was appointed on
4.3.85 amd aftex? completion of the enquiry, the Enquiry Officer
found the spplicant not guilty of the charges levelled against
him. The discipl inary authority did not agree with the

r and passed the order of
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Order dategd 1.

3. The argumen

ts of sri B.N, Rai,
for the @plican

learneqg COunsge]
t and Km,
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the r'espondent g have been

Tava, learneg Counsel for




\ The respond

\E‘a@qumb@on setting-a

)
4

of imposition of penalty

disciplinary authority by order dated 1.3.1993 has also
b
stated as W‘nuch vhen they| stated that a lenient view has

|
peen taken on the mis-conduct of the spplicant, klthough

the applicant was issued

| LA
that the apﬁ;licant was mepe his superannuation at the time

P

/

£

of compulsory retirement. The

a show-cause notice as to vhy

his pay and emoluments beyond the subsistance allowance

be not forfieited, but no
|

orders iorfeit\i:xg the emoluments

beyond therubsistance allowance appearg to have been passed.

ents in their

well ;S\a&&ellute order,
by the audit a&;thority fo

sent to thei‘sm for payment

S5 Under the fact

7 apprOpri‘.ate to di'rect

of difference of pay to

Counter reply have mentioned that
iside the old penalty order as

the applicant's pay was to be fixed
r mhlich a proposal has already been
of difference of arrear.

of the case

s and circumstancesg, we consider
the respondents to make the payment

the applicant for the period of

nis work ap well as the other period for which he may have

been entitled for payment of his salary on the post of
|

Supervisor‘ Grade-B till the date of conpulsory ret irement.

The spplicant should also be allowed to %1ral benefits

after fixation of his pay and shall be pai.d within+a period

of thrée months from the

,Eate of receipt of copy of this

order. We do not findta fit case to grant the interest

on the ratiral banefits,

although the learned counsel for the

applicant presse for grant of interest on the retiral

benefitse. |
| |

Ge The O.A. stands disposed of as above with no

order as to costse

r»?mﬁ?.;)\/ : b

GIRISH/Z |

MEMBER (A)




